
(1,1) Payment of subsidy OD ~xP'ott of 
rubber ,products to .,partly offset.,; 
the differential betwoc.o inter-
national p,ices and.. domest~c 
prices Qf natural rubber. 

(iv) Supply of imported raw materials 
"by STC for e~port production' of 
. drugs and pharmaceuticals; 

(v) Fixation of minimum export price 
on export, of Psyllium 'seeds, 
Husk and Powder; 

(vi) Establishment of an inter-minis-
.' tcrial Standing Committee to look 
into .the problems and constraints 
being faced by chemicals industry. 

Recommendatioos of Tiwari Committee 
, 00 sick Industries 

.5486. SHRI PRIY A RANJAN DAS-
MUNSI : Will the Minister of FINANCE 
be pleased to state: 

(a) the main recommendations and 
features of Tiwari Committee for the 
revival of sick industries; 

(~) whether Government will imple-
ment those recommendations for the revival 
of sick units; and ' 

(e) if so, when ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
The main recommendations of the Tiwari 
Committee are as follows: 

1. Viability on' a commercial basis 
should be the main criterion for 
undertaking rehabilitation of a 
sick industrial unit. 

2. A special legislation may be 
enacted for dealing with the 
problems of sick units. 

3. Special Tribunals may ~be set up 
to deal exclusively· with recovery 
of dues of banks and financial 
institutions. 

agencies shot11d also contdbu'~'~' 
their mite in 'the' 'packale . of . 
rehabilitation. " ' 

The Government/Reserve Bank' of 
India (RBI) have taken the foUowioa, 
follow 'up action on the recommendations 
of t~e Tiwari Committ'ee so far: 

'(i) RBI have issued' guidelines to .the 
.banks, advising them ~hat viabiJity 
on a commercial basis should be 
t he main criteria for undertaking' 
the rehabilitation or'sick units. 

(ii) A special legislation viz~, the 
Sick Industrial Companies (Special 
Provisions) Act, 1985 has been 
enacted. which envisages the 
setting up of a quasi-Judicial 
body to be known as Board for 
Industrial and Financial Recons-
truction, with powers. to take 
various measures pertainins to 
the sick industrial companies. 

Crisis in filament Industry due to 
import of filament yarn 

5487. SHRI MOHANBHAI PATEL: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether it is a fact that rayon 
filament is being imported; 

(b) if so, the quantity imported' during . 
1984·85 and 1985·86 till date and' the 
expenditure involved therein; 

. (c) whether Government are aware' 
that the rayon filament industry is facing 
a seriolrs crisis and 'may haVe to be closed 
down due to the dumping of rayon fila. 
nlent into the country from abroad; 

(d) whether Government are also 
aW8.re that the in.stalled capacity in the 
country can meet the demarid: 

(e) if 'SO, the reasons for per~ittiDI 
im.ports; and . . 

(f) w~et~e.r. G~vernq1e~t_ .~ro.PQse ~9" 
·4. ' hid.. COftcesslon's from bank s . review theIr Import policy i~ rClard to tho 

,. .~pd. iIl.,DCi.. institutions, other import of rayon ftlament rO.r 1986·17 ? . , 



" , So9, ~,,' p!'r#t,e, AIfI"'I", CtJAITRA '14.1908 (SAKA} W,ltl,,, A",,,,,, '~tO 

'THE MINISTER O'F STATE OF THE· (SHill KHURSHID AL~M KHAN): (a) 
MIN,ISTR Y' 'OF rEXTILBS Sir. ' 

~--,----.-- ---,---

, (b) 1984-85 Qty. in M.T. Value (Rs. i~ lakbs) 

(i) Viscose filament 1064.61 249.00 
yarn 

(ii) Acetate filament' 350.85 127,80 
yarn. 'II' 

1985.86,,(April.December 1985) 

(i) ,Viscose filament 
yarn 

(iJ_) , ACf!tate filament 
yarn 

(c) to (f) While deciding the import 
Policy and duty' structure on the rayon 
filament, domestic productioll and require-
ment of rayon filament by the consumer 
industry 'is taken into consideration in 
order to achieve the twin. objective of 
Dlaking the filament ~arn available to the 
consumer industry in adequate quantity 
and also to provide necessary protection 
to the, local rayon industry against dum-
ping by fore~gn manufacturers of the 
pruduct. Government is keeping a 
constant watch on the situation. 

Offer fer modernising technical training 
in.titutes from West GermaDY 

5488. SHRI MURLIDHAR MANE: 
Will the Minister of FINANCE be pleased 
to state: 

(a)' whether Government hav,e receive~ 
an offer of assistance to modermse techn~­
cal training institutes and high·tech. areas 
from West Germany;' 

(b) ,if so, the details thereof an~ 
whether Government are actively consI-
dering the ~est Germa~ Qifer; Bud 

. (c) tbe industries which' ate likely to 
be benefited most in the event o,f accept-
ance of the offer? , 

,THE MINISTER OF STATE IN THE' 
,MINI.S'tllY 'O,P FINANCE (b,HR! 
.JAbt,ARPH,ANA PQOJARY,) ~a) An 

1034.31 282.46 

238.33 96.65 

amou~t of around DM 30 Million (about 
R~. 15 crofes) gra-nt assistance is offered 
now annually ~nder technical cooperation 
programmes from FRO. Duling the 
annual bilateral aid talks held in April, 
1985 it was agreed that "in view of India's' 
relatively advanced infrastructure and of 
the technical and scientific competence of 
Indian Instil u,tions, German technical 
assistance should whereever feasible and 
appropriate, be used to su.pport modern 
high technQ)ogy." 

(b) Projects worth DM 30 milljon 
were agreed upon from the 198~ aJlocation. 
Of these, the following are in the techni· 
cal training and high tech. areas: 

(i) Modernisation of the computing 
f"citity at lIT, Madras-DM 5.5 
million (Rs. 2.75 crores). 

(ii) Extendjng and revamping the 
material testing facilities at the 
Department of Metallutsieal 
Engineering. ilT, tdadras-DM 
3.3 million (Rs. 1.65 crores). 

(iii) DM 13.9 million (Rs. 6.95 erores) 
were earmarked for tool ,rooms 
at Ahmedabad, AUfaoa_bad. 
Indore, Va.ranasi and LucknQw. 

(c) The metalJuraical ipdultry is likely, 
to benefit most from the project listed al' 




